
Smti. Lalita Mandal-vs-State

Misc (Crl) Bail Case No 555 of 2022

(Present: N. Goswami, Addl. Sessions Judge (Fl-c), Sonitpur, Tezpun)

ORDER
L6-LL-2022

This is a petition filed uls 439 of crPc with prayer

for an order to release accused Bapan Mandal on bail, in

connection with Dhekiajuli PS Case No.539/202L, u/s

366(A) of IPC.

Thecalledforcaserecordhasbeenreceived.

I have heard the learned counsel for the accused

and also the learned Addl PP for the State'

The facts of the case, in brief, are that on

11-09-202L an FIR was lodged by one Susen Mazumdar at

the Dhekiajuli PS stating therein that on 10-09-2021 his

daughter Panchami Mazumdar aged about 17 years, went

missing from his house. A cash amount of Rs.50,000/-,

' 
kept in a trunk, was also missing. Later on, the informant

came to know that accused Bapan Mandal had kidnapped

his daughter and had also stolen the cash amount.

Basedontheejahar,DhekiajuliPSCaseNo.

53gl2L was registered u/s 366(A) of IPC'

l-he learned counsel for the accused submitted

that about one year 39o, the victim girl eloped with the

accused and since then they have been living as husband

and wife in the house of the accused. suddenly, the

accused was arrested on 25-10-2022 and since then, he

-has been in custodY'



The investigation of this case is already over and

a charge sheet has been filed against the accused u/s 366

of IPC. The record reveals that the present age of the

victim girl is 18 years and she voluntarily eloped with the

accused. Thereafte4 they also got married, performing

some ceremonies, and both the victim and the accused

have been living together as husband and wife.

Considering these aspects of the matte; accused

Bapan Mandal is allowed to go on bail of Rs.20,000/- with

one surety of like amount to the satisfaction of the learned

Eleka Magistrate.

Inform accordingly.

Return the Case record.

With this order, this Misc. (Crl.) case stands

disposed of.

G-/
Addl. Sessions Judge (FfC),

Sonitpur, Tezpur


